IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD

0.A.NC,1427/95
Betuoen: Date of Order: 5.12,95.
B.Saraswathi
GeJdoshua Baby .. Applicants.
R nd

1+ The Secratary, Dept. of Posts,
Dak Bhayan, New Delhi,

2. The Chief Post Master General,
A.P.,Cirecle, Hyderabad- 500 001,
3. The Post Master General,

. Vijayawada Region,
|  Vijayauwada,

4. The Superintendent of Post 0ff ices,
Gudur Division, Gudur{Nellore).

S. The Senior Superintendant of Post OPfices,
{ Nellore Divisian, Nellore,

[ ' seRB3pONdants,

Counssl for the Applicant ® Mr.T.U.Y.S.Murthy ‘
| .

Mr.K.Bhaskara Rao, Addl.CGSC. X

*n

Counsal for the Respondants
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é
CORAM:

THE HON®BLE 3HRI A.B.GORTHI : MEMBER (A)
t
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2.

The Secretary, Dept. of Posts,
Oak Bhavan, New Delhi.

The Chiasf Post Master Generail,

" A.P,Circle, Hyderabad - 5007001,

3,

4,

S.

Te

Ba
9,

The -Post Master General,

Vijayawada Region,

Vijayawada,

The Superintendent of Post OPfices,
Gudur Division, Gudur ‘(Nsllors).

The Semior Superintendent of Post Offices,
Nellore Division, Nellore.

One copy t6 Mr.T.V.V.S.Murthy, Advocate,CAT,Hyderabad.

Une'cbpf'tddmriﬁ.ehaskara Rao, Addl.CGSC,CAT,Hydsrabad.

One copy to Library,CAT, Hyde:abad;

One spare copy.
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spr. _Qﬂtg _Lﬂ_ﬂggg_gi, Member ( Admn, )

D.A 148B7/95, Dt. of Decisien : 05-12-95,
ORDER
I As per Han'ble Shri AR.6. Gorthi, Member (Admn.) i

The relief claimed by the applicahts is for a
direction te the raSpondants to pay them Preductlvlty Llnk-d
Bonus (PL Benus) Per the phrxmd auripg which thay umrkud

as Rasarve Trainsd Pesl Pestal Assistants (RTP}st):

24 It is stgted in the DA that the applicants werse

initially recruited and vere asked te werk RTP Pﬁs for yarieus
duratieniin Nsllere Divisien. Subsqquenfly, they were abserhed

@s ragular pestal Assistants in Gudur DivisinneF}omotha parti;ulars"
submitped Qy the app;icaﬁtstiq Qnéaﬁuru—a-1) f@ is sman that
applic;nt Ne,1 uarkeq as RTH PA prem 01-05-~1983 to 18-05:1988.
Similarhy‘appliqant Na.z waorked as RTP PA erom 09-03=1983 te

02-01-1980. . . .
d.. Heard learned ceunsel fer beth the parties.

4, Saymral similarly situated empleyeas appreached the _
Tribunal as can been gsen from the judgemsnt dt. 31-05~1994 in e
OA.Ne. 611/94. In all such gasam3 the Tribuﬁai gave [ directisn
te the respondents te pay tha appiicants PL Benus fer the peried

thaqgﬁhsy werked as RTP PAs. Accerdingly

Se ' Accerdingly, this DA is alse alleswsd at the gdmissien ’
A '

stage itself with baﬂ=£s$%caiﬁg dirsctianﬁté the respendents te

———

| f .

pay the applicants PL Benus ,provided;-

(a) The applicants had put in Sarvlcs as RTP PAS. fﬁyf/
w
minimum 240 days in esach year ending 31st March.

(b) The amaunt ef PL Benus weuld be based en ths
average menthly emsluments of the applicants dstermihed
by dividing the tetal =smeluments Per wach acceunting year
of eligihility by 12,

(¢) The payment ef PL Benus will be subject te the
conditiens af the scheme governing such payment,
6 ' The respandents should cemply with the ab‘aua
directiens yithin a peried of thres menths frem the date of
cammuhication of this Order. No costs,
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" TYPED RY ' CHRCT Y wvy e j
COMPARED BY APIT.OV I 7y ‘»*

IN THE CE \TT“AL ADMINISTR A TI VT TR T ETRIAY
}{YD?T‘T‘]\)P?D B":‘"'“'H AT HYTLERARATY.

HON'ZLE MR. A.RB. GORTHT, ATi{INT 757 i
: TIVE wwwauu.

HOM'RLE MR. o : e i
I
’ ] JtDIuIAL MEIfTER. |
CRDER/JUDGEMENT : i
DATED: 9 <127, 1995, |
P
M.AV/R.AL/CUAIND. ' i
I f ;
. 0.A.NO. J'Z{J’?’/ 75 .
" v . I
T.A.NO. - . (W.p.NO. - - )

ADMi TTED Al‘m\INTER IM DIRECTIONS I3 JCD.

ALLOWED. u——~f“
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